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Vice 

hcard Nr.C.J.Parmar, the learned coonsel for 

thepetitioner. 2endingmissior1, issue notices on 

he resron6ents to reoly on admission and on interim 

relief within 15 days from the date of this order. 

2bo case be posted on 12/6/1989 for admission and 

intori 1 relief. 

(2.H.Trivedi, 
Vice Chairman 

a • a. bhatt 
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Corarn : Hori'ble Mr. P.A. Joshi. 	: Judicial Member 

Hon' ble Mr • M.M. Singh 	: Administrative Member 

13/10/1989 

Neither the petitioner nor his conse1 present. 

iIr.i.b.xyada, the learned counsel for the respondent present 
already 

i-Ie has/filed the objections against the admission. 

The application stands dismissed for default 

with no order as to costs. 

•1 	
JLt 

(M.M.Singh) 
Administrative Member 	 Judic/.Mêmber 

a.a,bhatt 
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